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have asked about the rise in price of steel in
the last two months., [ said there has been
no rise. In fact, so far as the open market
price is concerned, there has been a slight
décrease,  So far as the JPC prices are con-
cerned, they have remained the same.

SHRI SURENDRA MOHANTY : We
understand from the answer of the hon.
Minister that there has not been a rise of the
order of 50%,. May we know as to what is
the extent of the rise ?

SHRI S. MOHAN XUMARAMAN-
GALAM : As1 said, there has been no
rise at all, that is to say, beiween January
1971 and the end of February 1971, In the
open market there has been a slight fall in
the price of stecl.

So far as the JPC and the stock-yaid
prices are concerned, they are almost the
same,

Loss to Railway due to Curtailment
of Trains

*31. SHRI P. K. DEO : Will the
Minister of RAILWAYS be pleased (o state :

(&) whether Government recently curtailed
several passenger trains ;

{b) if so, the reasons therefore ; and

(c) the extent to which Railways suffered
foss as a result thereof ?

THE MINISTER OF RAILWAYS
(SHRI K. HANUMANTHAIYA) : (a) Yes,
Sir.

(b) Shortage of coal as a sequel to a
strike by a section of the staif in Dhanbal
Division of Eastern Railway seriously affect-
ing the loading and movement of coal,

' (¢) The loss is about the order of Rs. 78
lakhs approximately.

SHRIP. K. DEO : Sir, it is very
disheartening that the tax-payers’ money has
been lost to the tune of Rs. 78 lakhs, We
da not feel satisfied with the stock reply of
the hon. Minister. May I know on whose
shoulders this responsibility could be squarely
placed for the loss of this Rs. 78 lakhs of

poor tax-payers’ money ?

SHRI K. HUNUMANTHAILYA : Here
is the Clovornmeat as represented by the
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Reilway Administration and there are Labour
l{nitms. T do not know where to placs the
blame,

SHRI P. K. DEO : My second question
is : when all those passenger trains be
revived ?

SHRI K. HANUMANTHAIYA : They
will be revived very soon. The number of
passenger trains cancelled...

SHR1 P. K. DEO : Sir, I want a time
limit by which time they will be resumed.
The Minister cannot rcply to this simple
question.

SHRI K. HANUMANTHAIYA . It is
not possible to reply straight away definitely
because of the conditions. We will make
utmost efforts to start these trains to bring
satigfaction to the persons concerned.

SHR! P. K. DEO It is the most

unsatisfactory reply.
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SHRI K. HANUMANTHAIYA, : 1 was
saying that between these two agencies the
apportionment of blame is very difficult and
I do not want to complicate the issues.

SHRI KALYANASUNDARAM : The
Minister was saying that it was all due to
some strikes, May I know the number of
strikes that took place in the recent period,
the number of workers involved in the strikes
and he cause of the strike ?

| SHRI K, HANUMANTHAIYA : Notics,



21 Oral Awswers

MR. SPEAKER : The question is about
curtailment of trains. If you want to ask
about anything else, you may put a separate
question.
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THE MINISTCR OF LAW AND
JUSTICE (SHRI H. R. GOKHALF): (a)
No, Sir. The electoral rolls were revised
with reference to the Ist January, 1970 as the
qualifying date. Immediately after the dis-
solution of the Fourth Lok Sabha the
Election Commission also issucd two Press
notes on 29.12.70 and 14.1.71 informing the
public that all eligible persons who had
completed the age of 21 years on or before
the 1st January, 1970 but who did not find
their names entered in the rolls should apply
immediately to the concerned Flectoral
Registration Officers for the inclusion of
their names. All such applications which
were received upto 5.00 p.n. on 18.1.7] were
enquired into and disposed of.

(b) In accordance with the provisions
of scction 21(2)b) of the Representation of
the People Act, 1950, the electoral roll shall
be revised in any year in the prescribed
manner by reference to the ‘qualifying date’
(which means the 1st day of January of the
year in which it is revised) if such revision
has been directed by the Election Commis-
sion. The Commission proposes to carry
out a thorough revision of the electoral rolis
with the 1st January, 1971 as the qualifying
date.
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SHRI H. R. GOKHALE : After the
last election in 1967 when the number of
voters was 250 million, in this election the
number is 275 million. Therefore there is
the continuous process of keeping the voters’
list uptodate and although the date has
elapsed, in view of the mid-term poll the
Election Commission extended the date and
allowed applications to be made for inclu-
sion or for raising objections, Such appli-
cations and statements as were received
were examined and investigation was done,
Investigators were sent and after the investi-
gation report was received such ngmes were
included as were to be included and such
names wete excluded as merited exclusion,
All the precautions were taken. Even then
it may be that here avid ‘there some voters'
names may not have been included. It is
largely because either the leaders or the
volers themselves were mnot careful or
conscious enough to take them up, t0 make
an application to the Election Commission,
eic.

»

MR. SPEAKER : Should »e take up
Q. No. 33 and Q. No. 32 together ?
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